GENTRAL ADMINISTRATIVE TAIBUNAL
ALLAHABAD BENCH ALLAHABAD.

Orlglnal ﬁixyli.c&tion No.ll49 of 1999-

Allahabad this the 31st day of October, 2003,

| Hon'ble Mr.Justice H.R.K. Trivedi, Vice=Chairman.
don'ble lr, DJ.R, Tiwari, _HKembar=A,
Maikoo lel Il lper Khalasi,
Ticket No.7518, DSL/POH, Izzatnagar,
Bareilly,
TEEE) “prlicant.

(By advocste ¢ Sri D.K. Singh)

Versus.

l. Union of India
through General Monager,
5 North Eastern Railway,
Bareilly,

2e peputy Chief liechenical Engineer (viesal),
North Sestern Railway, lzzatndgar,
Luf&illf.

e 3 Sanmverg kRermik Prabhari (iech)

J Izzatnager, MNorth Eastern failway,
Bareilly,

4 Sri P.K. Sharme
Samverg Karmik Frabhari (iech)
North Eastern Railway
Izzatnager, District Bareilly,

eeescsss@spendents.,
(By Advocate : Sri S.K. Anwar)

O RDER_
(Hon'ble Mr.Justice d.R.Ke Trivaedi, V.C.)
List hes bzen revised, ncne is present for the

applicent, Vie have heard. counsel for the respendents.,

Ze By this U.a. filed under section 19 of administrative
Tribunals Act 1985, the applicant has challengad the
order dated 16.01.19%9 by which he was déprived of one

set of privilege pass on conclusien of Disciplinary

\ Proceadings., The charge .against the applicaﬂt“i‘eﬂarﬂing
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